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CENTRAL AOMIN ISTRATIVE TRIBUNAL
principal Bench

New Delhi

0,A. No.2178 of 1991

New Delhi9 dated the 4th Sept, 1.995
•<

HDN'BLEMR. S.R. ADiGEp MEMBER (A)

hon'ble dr. a. veoavallIj member (3)

Shri prakash Chandp
LDC/P.V. Section,
or chance Factory,
Morachagar (U.P.) oo.o APPLICANT

(None appeared)

VERSUS

1« Union of India through the
Secretary, Ministry of Defence,
N eu Delhi,

2o he Director General,^'
Ordnance factories (OFB)
10-z, A uckland ft)ad,
Cal cu tta-7 00001.

3, The Gaierai Manager,
Orchance Factory,
Murachagar,

U.P o

/

Ao Shri Kri^an ULr Singh,
LOC/cash section.

So shri Ravin dor ftimar.
Telex Operator,

6, Shri U.K. Malhotra,
ldc/eop

7o Shri Om prakash pal,
LDC/Bill Group

8. Shri Ramji Lai,
LDtyEstto Sec.

00 Shri Rajbir Singh,
LDC/Hindi Cell

10. Raj Kishor lyagi,
LOQ^QC Bond

11. Shri Arun Kumar Gupta
L OC san shop

12. Shri Ajitpai Singh,
LOC/P •U.

(Sl. rb. 4 to 12 are c/o
Respondents No.3) ... RESPONDENTS

(By Advocates Shri U.'S. FU'Krishna)
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By Hon • b le Mr;' S^R.Adige, M£M'^H(A)
■  I I I I ' f ' "' * t "■

.  ' In this ' Ipp lie atiOHp Shri Prakash Chand,

lUC Ordnance Fact dry,* Muradhagar, iJP has impugned■7.. » ■ .

the seniority list of miCs d/atod 1»12,89
(Annoxur«-A9) and-prayed, for. a direction to quashi  - ■* , ' '.'i ^ -i-- ^
the inter se seniority by .assigning him correct
seniority either from the dat'e-^df joining the
factory or the seniority which his predecessor^was
enjoying in whose place he was transferred as IBC,

2  None app®^'ei^d for the applicant; when the
case was called out, even on thf. second round,'
Respondents' counsel Shri V.S.Rlfeishna was present.
As this is a very old case^ we thought it f it to
dispose it of after perusing the materials on
record and hearing respondents' counsel Shri Krishnao
3^ The applicant's case is that he was
transferred frcxn iAibstern Demand Stationery Depot,
Meerut, to the Ordnance Factory, Mur^.nagar, UP at
his own,,,request vide Respondents' order dated
,il.'6.-89 (Annexu.re-AiO) and' the applic ant upon being

Sieved-on 31.5.79, reported for duty at the
Ordnance Factory on 1,"6.79. The order dated 11,6.79
Specifically stated" that* the applicant's seniority
in the grade of "iDC would reckon from the date of
reporting for duty^ at'Mur^nagar i.e.' w.e.f, 1.6,79.

. w states that the seniority list of l.l2,'89 was
not .made available .to him. earlier and' w^en he c ame
to know of it in January, 19^ he immediately

{ ''represented against the inc orrec t deteimination of
his' seniprit/as persons between Sl.Nos.i4 to 28
who were appointed as IDC by direct recruitment/
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promotiori-.^fter ...the'applic ant's date of reporting

for-duty had been rhad%-senior to him. He alSo

contends that it has' been the 'practice in the

org anis atdon t o f ix '.se ni orit y f rbm t he d ate of

• joining dut^> and the seniority, of .transferees
.  - .... ■' ■■ ■- ■ ^ ' .' ' , • ,

R.K->Jait§yj^3.-l." 'No.ll afK3,.Kehar'Singh Sl.No.lS
... ' ' > • " • ^ ,

.  . but discriminatory treatment has.^ been has been

meted out to him.' ■

4^ " The respondents in their reply have

contested the "b.A, Shri Krishna has invited

V  our attention to the contents of the 0,A« wherein

•  it has been^pointed out that the applicants' contention

that persons at Sl.lMos' i'il. to 28 in the seniority list
of IDC'S as on "1.12.89 as having been ^Anrongly

,shown above him, is incorrect. From the-seni-qrity

list of IDC's dated i,'l2.lB9 (Annexure.»4) persons

at Sl.Nos 21, 23, 24, 26 and 28 ^^ere promoted

-  /• frogi the post of Checker to IDCs w.t,f 24.5,79,
i.e.- e'a'riier to the date of joining of the applicant,

■  ■ . and ;{wh.iie. the others were app.ointed/recruited after
.the applicants arrival, they v\ere se lected (emphasis
supplied|/;in May; 1978 and as such their seniority

"had to b§ r.eckoned . -from' 'the date of the ir se lection

;  - . vide Paragraph 7 .(iii) of ^ Home Ministry's
'O.M; dat'eR 22,U2.59'which lays dovm the principles for

detertnining ,;'the seniority of "various..c ategories
of persons employed in Central Services.'

,  5. " ■ ■ ' In the .re joinder, the. applicant has sought

;  /support-'from the Ffon'ble Supreme Court's judgment

in k.Madhav'an Vs.,-' LJOI ^1987 ,(5j) ATC 91,SC, but that
■  ' . ru.ling has' ., no^ app lie ation t o the f acts of the present

■  case', .'as the applicant came to the -Ordnance
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Factory, Muradnagar^but at his Ov/n request and
it is well settled . that those seeking transfer at t

•their own request are place below all direct recruits

or promoteas^ as the' ca^se may be^ selected on the
s aane oc c as i on

• 1,
.. 1

g, Under'the circunstances, this matter

warrants no interference ̂ and the 0,A« fails. It
is accordingly dismissed. No costs.

X' - OR. ArvHDAVALM )'MBvIRER (J )

i^cy^ '

member (A).' .

/ijg/


